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IN THE CENTRAL ADMIWISTRATIVE TRIBUMNAL : HYDERABAD BENCH

AT HYDERABAD
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C.A,240/2, Dt.,ef Cecisien : 18-02-09,
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M.Rajeswar Reddy .. Apelicant.
Vs

1. The Divl, Rlv.Mapnager,
SC Rly, (B.G), Sec'bad.

2. The General lMgpaser,
5C Rly, Secg'bad.

3. The Financial Advisor ané Chief
Agoeunts Officer, SC Divisien,
SC Rly, Sec'oad.

4, The Sr.Divl. Fersemnel Officer,

SC Divisien, SC Rly, Sec'bad. .. Respendents.
Ceunsel for the applicant : Mr. ﬂ-glﬂijiigp: Tia
Counsel fer the respondents : Mr.K.Siva R=ddy, SC for Rlys.
CORAM -

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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ORAL CR®DER (PER HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.))

Heard Hr.m.V;Rdﬁﬁfim;z'ﬁam learasd ceunsel for
the aselicant. None,for the responderts.
2. The apnmlicaunt is the sen of one Linga Reddy, whe
Was @ TXR Gr-I at Ramagurdam and fied on 27-5-97 while in
service sfter renderine 29 yesrs of service upder the cantrsl
of the rzspondents. The apsligant aubmita that he ie ~ligible
for compassionate ground sppeintmert. The applicant submitted
a2 representatiem which was éispesed of by the imsugned oerder
Ne.CR/175/Cou/1/98/AC datcéai 1-6-28 (Annexure=-I) rejectiogg his

claim ep the greund that-hieLrival claim for compassionate
ground appointment.

3. This OA 1ls filed teo set aside the impugneé order

Yo .CP/175/Con/1/98/AC dated 1-£-28 (Annexure-I) and fer &
consequentisl direction to the respendents to nopneider the

cas; of the aspplicsnt herein fer appeintment as wver his
qualification fer awmy suitable post £E§£::mpassiouage ground.

4, Az there are rival claims.it is ner pessinle te
reselve the issue by the respendents on the Pasis of the reguest
by ene Darty er other. The cencerned wartv may submit if se
advised a wroper succession certificate issued by the cempetent
judicial ferum te the authcnities. If such gertificate is xmmaxxs
received the respendents autherities may é%:gi&;f £he cases of
the claimamt in acco@rdance with the rules.

5. The OA is dispesed ef gt the adémissien 2tage itself.

Ne costs.
;(é.s..nx ; ZESHWAR) (®. RANGARAJAN)
MEMBER (ADMN.)

__MEMBER (JUDL.)
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